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CASE NO. :
Appeal (civil) 7098 of 2001

PETI TI ONER:
GORDHAN SI NGH

RESPONDENT:
RAMDULARI & ORS

DATE OF JUDGVENT: 24/01/2008

BENCH:
H K. SEMA & LOKESHWAR SI NGH PANTA

JUDGVENT:
JUDGVENT

ORDER

ClVIL APPEAL NO. 7098 COF 2001

Havi ng heard | earned seni or counse

for the appellant at |ength, we see no reason to

interfere with the well-nerited concurrent finding of facts recorded by the three courts.
The appeal, being devoid of nmerit, is, accordingly, dismssed.




